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(18) The Indian Administrative 
Servioe (Fixation at Cadre 
Strength) Twenty-Third Am­
endment {Regulations, 1976, 
published in Notification No. 
G.S.R. 821E in Gazette ot
India dated the 27th Septem­
ber, 1876.

<16) The Indian Administrative 
Service (Pay) Twenty-first 
Amendment Rules, 1976, pub­
lished in Notification No. 
G.S.R, 822E in Gazette of
India dated the 27th Septem­
ber, 1976.

(17) The Indian Administrative 
Service (Probation) Fourth 
Amendment Rules, 1976, pub­
lished in Notification No. 
G.S.R. 1397 in Gazette of
India dated the 2nd October, 
1976.

[Placed m Library. See No LT- 
11366/76]

Bombay Public T rusts (Gujarat) 
(Amendment) Rules, 1976 with  
Statements for not laying in  H indi 
AND DELAY AND NOTIFICATION COnHECT- 
xng D elimitation Com m issions Order

No. 40, dated 28-4-75  RE U nion  
Territory of Delhi

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. V A. 
SEYID MUHAMMAD): I beg to lay 
on the Table—

(1) A copy of the Bombay Public 
Trusts (Gujarat) (Amend­
ment) Rules, 1976, Published 
in Notification No GH/K/34/ 
BFI/RuIes/20829/E in Guja­
rat Government Gazette dated 
the 15th July, 1976, under 
sub-section (4) 84 of the
Bombay Public Trusts Act, 
1950 read with clause (c) (in) 
of the Proclamation dated the 
12th March, 1976 issued by 
the President in relation to 
the State at Gujarat.

(2) A  statement (Hindi and Eng­
lish versions) explaining the 
rdgaons fo« not laying the 
Hindi version of the above 
Notification.

(3) A statement (Hindi and Eng* 
lish versions) showing rea­
sons for delay in laying the 
above Notification.

[Placed in Library. See No. LT- 
11367/76].

(4) A copy of 'Notification No.
S.O. 545 (Q) (Hindi and 
English versions) published in 
Gazette of India dated the 12th 
August, 1976 making certain 
corrections in the Delimitation 
Commission’s Order No. 40 
dated the 28th April, 1975 ini 
respect of the Union Territory 
of Delhi, under sub-section
(2) of section 11 of the Delimi­
tation Act, 1972 [Placed in 
Library. See No. LT-11288/ 
76].

Reports under Banxinc Companies 
(A cquisition  and  Transfer of Under­

takings) A ct, 1970

THE MINISTER OF STATE IN- 
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRAHAB KUMAR MUKHERJEE). 
* (1) to re-lay on the Table a copy each 
of the following Reports (Hindi and 
English versions) under sub-section (8) 
of section 10 of the Banking Compa­
nies (Acquisition and Transfer of 
Undertakings) Act, 1970— ■

(a) ReDort on the working and 
activities of the Central Bank 
of India for the year ended 
the 31st December, 1975 along 
with the Accounts and Audi­
tor's Report thereon.

(b) Report cm the working and 
activities of the Bank of India 
lor the year ended the Slat 
December, 1975 along with the-

•The Reports were previously Laid on the Table on 10-3 76,
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Account* and the Auditor's Re­
port thereon.

(t) Report on the working and 
activities of the Punjab Na­
tional Bank for the year
ended the 31st December, 1979. 
along with the Accounts and 
Auditor's Report thereon

(d) Report on the working and 
activities of the Bank ot
Baroda for the year ended the
Slst December, 1975, along
with the Accounts and the 
Auditor’s Report thereon

(e) Report on the working and 
activities of the United Com- 
mercial Bsttk tor the year
ended the 31st December, 1975, 
along with the Accounts and 
Auditor’s Report thereon

(f) Report on the working and 
activities of the Canara Bank
for the year ended the 31st 
December, 1975 along with
the Accounts and the Auditor’s
Report thereon

(g) Report on the working and 
activities of the United Bank
of India for the year ended the 
dlst December, 1975, along 
with the Accounts and the 
Auditor’s Report thereon

(h) Report on the working and 
activities of the Dena Bank 
for the year ended the 31st 
December, 1975, along with
the Accounts and the Auditor’s 
Report thereon

(i) Report on the working and 
activities of the Syndicate
Bank for the year ended the 
31st December 1975, along with
the Accounts and the Auditor’s 
Report thereon

(j) Report on the working and
activities of the Union Bank
of India for the year ended
the 31st December. 1975, along
with the Accounts and the
Auditor’s Report thereon.

(k) Report on the working and 
activities of the Allahabad
Bank for the year ended the
31st December, 1975, along 
with the Accounts and the 
Auditor’s Report thereon

(1) Report on the working and 
activities of the Indian Bank 
for the year ended the 31st 
December, 1975, along with 
the Accounts and the Audi­
tor’s Report thereon

(m) Report on the working and 
activities of the Bank of
Maharashtra for the year
ended the 3lst December, 1975, 
along with the Accounts and
the Auditor's Report thereon.

(n) Report on the working and
activities of the Indian Over­
seas Bank for the year ended
the 31st December, 1975, along 
with the Accounts and the
Auditor’s Repprt thereon.

[Placed in Library See No LT.
10959/76]

Central Excise (Twfnty-third Am ­
endment) Rules 1978, Income-Tax
(6th Amendment) Rules, 1976 Noti­
fications under Customs A ct 1962, 

and Central Excise Rules 1944
THE MINISTER OF STATE IN- 

CHARGE OF DEPARTMENT OF
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE) I
beg to lay on the Table

(a) A copy of the Central Excise 
(Twenty third Amendment)
Rules, 1976 (Hindi and Eng.
lish versions) published in
Notification No GSR 1329 in
Gazette of India dated the 11th 
September, 1976, under section 
38 of the Central Excises 
and Salt Act, 1944 [Placed 
m Library See No LT-
11369/76]

(b) A copy of the Income-tax
(Sixth Amendment) Rules,
1976 (Hindi and English ver-


